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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

- —

0,A, B11494, : Dt. of Decision : 28.7.34.
Mr. A, Nagesuara Rao *e Applica_gt.
SubsioTary~tne___

Ministry of Home AffPairs

Govt. of India, Taramandal Complex A
7 th@ Floor, Saifabad,

Hyderabad - 500 004. ‘ ++ Respondent.

Counsel for the Applicaent : mf. R, Papa ﬁau

Lounswr 1 wa .. _
' M= Mola . Raohava Reddy,

CORAM :
THE HON'BLE SHRI JUSTICE V., NEELADRI RAD : YILCE CHAIRMAN

! THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADEN.)
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I AS PER HON'BLE JUSTICE SHRT V. NEELADRI RAO,

VICE-CHAIRMAN I

-

Heard shri P. Papa Rao, learned counsel

‘for the applicant and also N.V. Raghava Reddy,.

learned standing counsel for the Respondents.

2. The order No. 2/TRI/HYD/9!-679 dated 6~5-94
of the sole Responumuse muve~—; -
_has to

NG

the applicant/bomplete ;4 years of service at
Adilabad is challenged in this OA. One of the
contentions raised by the applicant is that

he had already worked iﬁ?ﬁkiéﬁggzwhich is identi-
fied as a difficult station aga-hence he cannot

be asked to work for fui} 4 years in Adilabad

which is also identified as a difficult stations

;fﬁ.suppgxt of the plea that Adilabad is also

identified as a difficult station, the applicant
relied upon Annexure 2 (Memo. No.3(20)/87-51(A)
dated 23-4-87 of Directorate General of All India
Radio.) The learned standing counsel for the
Respondents referred to Memo. NO. 24 (Terms(C})/
At
92(2) /1166 dt. 28-6-93 which applicable to the
2wt Lb&ﬁ&
services-ef the applicant, It does not include
Adilabad in regard to stations which are icdenti-
fied as difficult stations. Thus it may not be
stated that Adilabad is a hardship station for the
L:‘,{L..J-\

gservices—ef the applicantd-Ae—<A&
!’)(ﬁ,\qMJV\

3. It is also stated for the ap@l*eant Jhat

the_Respondents—have—stated that the applicant

PO WU
shﬁuid work for 4 years in Xdilabad and his

transfer from Adilabad will be considered after
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testing his satisfactoyy performance,

4, It is also stated for the Respondents

that the'right of appeal is available by preferring
it to the Director, Intelligence Bureau, New Delhi.
5. In these circumstances, the only direction
that can be given is that the applicant 1if so
advised can prefer an appel to the Director,
Intelligence Bureau, New Delhi against the

transfer order. ' ;
(j\)rgvb" "'—'e\ )5’/
5. The OA is dismissed accordingly at the

admission stage itself with no costs)\

(R. RANGARAJAN) (V. NEELADRI RAO) J 7
Member (Admn.) Vice-Chairman

“ fﬁ pated 28th July, 1994
Open court dictation
ﬁ”"ﬁﬂzf/v——%’w
Ns DEPUTY REGISTRAR(J)
Copy to:

1. Joint Director,
Sibsidiary Intelligence Bursau,
Ministry of Home Affairs, Govt. of India,
Taramandal Complex, 7th floor§Saifabad,
Hyderabad-500 004.

2., One copy to Mr.P.Papa Rao, Advocate, CAT, Hyderbad

3. One copy to Mr.N.V.Raghava Reddy, Addl.CGSc, Hyd.
4, One copy to Library,CAT, Hyderabad.
5. Cne copy to Spare.

YLKR




pvm

-Ai_owed.

E AN
a ' " . ‘ __ .
. - . ' -\ :.'-v’«'/
= . . >
8 \O . A
- 5 - &
TYPEL BY CEECKED BY:* ) %_ -.
. ArFRUVER BY ) )
k Y
I

IN THE CLITRAL ADMINIS TRATIVE TRIBUNAL
HYZERABALD BEJCH AT HYLERABALD

A R -

THE HON'BLL MK.JUSTICE VL.IZELADRT RO

AND

THE HOW'ELL JR.R.RANGARAJZH 3 ML)

D;;TEL;Q?S --"] AN

ORBERY TUDGMENT
M.AQNO‘.,/RIA/C-A.IqO‘
in
0.a.No. @\ \\01(11
{(T.A.N0, ' (W.P,NO )

Admpitted and Interim directions
Isgued. A v
@v&ﬁnua @l N

Dispesed of with directions.;

— e ————— ————— )
Dismissed

Dilsmissed as withdrawn

Id‘missed for Default,
Ordered/Re jected
NJ'order as to costsy

_— ____,T
Aﬁmlnistmi“ Tribuna
mﬂ"BESP ATCH






